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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI
K. J. ALPHONS): (a) and (b) Development and upkeep of tourist spots are the
responsibility of respective State Governments/Union Territories. Ministry of Tourism,
under the schemes viz., Pilgrimage Rejuvenation and Spiritual, Heritage Augmentation
Drive (PRASHAD) and “Integrated Development of Theme Based Tourist Circuit
in the Country, Swadesh Darshan (SD)" provides Central Financial Assistance for
infrastructure development and beautification of tourist spots on receipt of suitable
DPRs submitted by State Governments/Union Territories, subject to availability of
funds, liquidation of pending utilisation certificate against the fund released earlier and
adherence to the relevant scheme guidelines. Under its PRASHAD Scheme Ministry
of Tourism has approved one project viz. ‘Development of Karuna Sagar Valmiki
Sthal at Amritsar’ in the year 2015-16 at the cost of I 6.45 crore. The project has
already been completed with the final cost of X 6.41 crore.

MR. CHAIRMAN: Question Hour is over. The House stands adjourned to meet
again at 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. CHAIRMAN in the Chair

PAPERS LAID ON THE TABLE — Contd.
Notification of the Ministry of Finance

SHRI SHIV PRATAP SHUKLA: Sir, I lay on the Table, under Section 159 of
the Customs Act, 1962, a copy (in English and Hindi) of the Ministry of Finance
(Department of Revenue) Notification No. 58/2018-Customs, dated the 7th August,
2018, seeking to increase the Customs Duty on 328 tariff lines of textile products
from the existing rate of 10% to 20% by amending Notification No. 82/2017-Customs,
dated the 27th October, 2017 along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 9684A/16/18]

REGARDING NOTICE UNDER RULE 267

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, I have given notice
under Rule 267.

MR. CHAIRMAN: No. That I have already said in the morning.



308 Short Duration [RAJYA SABHA] Discussion

SHRI MANAS RANJAN BHUNIA: Sir, this is an important issue. This is an

attack on democracy, this is an attack on institution ...(Interruptions)...

MR. CHAIRMAN: This will be discussed tomorrow morning. We are taking it
up in the first hour of tomorrow morning. It has been agreed upon by others also.

Please sit down. I will allow you. I will also allow you, Mr. Nadimul. Let the House

function, only three days are left. T 3T I Tdh 3@?1 g 5 e Th W’E[UT
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3t g aife avs wme (FqoRT): 99T WRIY ..(aeH)...

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, What about the notice
under Rule 267?

MR. CHAIRMAN: I have already said it. You have heard it also. 9 3d®
®el gag first hour # priority # o g €l

SHORT DURATION DISCUSSION

Recent increase in the Minimum Support prices for Kharif Crops and
Challenges in Agricultural Sector
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